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dated the 2lst January, 1970 arc being col-
lected and will be laid on the Table of the
House.

The actual amount of advances that were
outstanding at the end of October, November
and December 1968 was Rs. 368 crores,
Rs. 341 crores and Rs. 348 crores respectively.

(b) The Reserve Bank cxercises powers
to check the expansion of credit whenever the
situation warrants such action in respect of
of banks whether nationalised or otherwise.
The directive dated the 21st January, 19?0
on bank ad e ag certain €
was issued to all banks in the context of
general rise in the prices of agricultural com-
modities and with a view to discouraging
excessive hoarding of stocks of those commo-
dities with the help of bank finance.

(c) Generally it takes some time for the
restrictions on credit to have impact on
advances, through curtailing the ability of
bumwmwholdmhwnthlhehelp of bank
finance.

(d) Consistently with maintaining their
liquidity, banks are already making ldunm
to the extent possible out of deposi 1

by them. The question of ba.n.h assisting
housing comstruction has to be considered in
the light of demands of priority sectors on
banks’ resources.

12.27 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Riors v CHATBASA

SHRI UMANATH (Pudukkottai) : Sir,
I call the attention of the Minister of Home
Affairs to the following matter of urgent public
importance and I request that he may
make a statement thereon :—

“Bihar Government’s reported request
to the Central Government for sending a
battalion of Central Reserve Police to meet
the situation arising out of recent riots
in Chaibasa.”
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-- THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Speaker. Sir,
On receipt of information on 26th Apnl
that disturbances had taken place at Chaibasa,
some companies of C.R.P. were sent to
Chaillaga and certain other places as desired
by the State Government. The trouble started
at Chaibasa on the 15th in course of a Ram-
navami procession. Twenty persons are
reporied to have been killed. The police
opened fire twice. 162 arrests have been made.
The Chief Minister, Bihar visited Chaibasa on
the 16th. Necessary precautionary measures
have been taken in other places also. Arrange-
ments have also been made to provide imme-
diate relief to the cffected persons, The situa-
tion at Chaibasa is now reported to be under
control.

SHRI UMANATH : Itisa very sorrowful
statc of affairs as well as significant because
it is closely following on the heels of the
attempt to shoot Comrade Jyoti Basu, in that
very State. At present communal riots have
started in that State. Some vested interests
have initiated it again, the only difference
being, in one case the target was our move-
ment and in the present case, it is Hindu-
Muslim unity. I want to know from the Home
Minister whether it is not a fact, considering
the various reports he must have received, that
this incident has been a very deliberate, con-
scious and pre-planned one, an attempt to
create misunderstanding among the communities
which are fraternal in that area so that it can
be followed by a holocaust of killings and
murders? Because; you must also have
noticed that this is unlike the earlier incidents,
The ecarlier flare-ups had some innocent
private party quarrels taking a communal
turn, which is absent here. Secondly, in the
carlier incidents we used to have some tension
between the communities on some account
followed by some mass frenzy. That was also
absent here. On the other hand, when there
is no mass frenzy, o private quarrels between
any parties later taking a communal turn, we
find that the perpetrators of this have chosen
a particular day, Ramnavami day, a day
belonging to a particular community, and they
have chosen Chaibasa because in that area
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Hindus and Muslims have been fraternal and
united. I am sure you will be surprised to know
that, according to my information—1 want the
Home Minister to say whether it is correct—
Muaslims also participated in the Ramnavami

leb ; a8 & m of fraternisation
with the Hindus and it was on such a pro-
cestion that an attack was made and bombs
were hurled. I find from the Chief Minister's
statement that so far as the Muslims are con-
cerned they had absolutely no grievance, and
even now they have no grievance, against the
majority community. In fact, many Muslims
accompanied the Chief Minister throughout
the town without any fear of the other
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concerned. From the press reports I find
that the State Government had sufficient
d information about in mischief
about to be played, because only two weeks
carlier in Navada in Gaya district there were
cerain quarrels and they were about to make
a communal turn and 120 persons were
arrested. So, two weeks before the Ram-
navami prooﬂli.on sufficient information was
there that a situation was developing like that.
I also come to understand from the press
reports that when the Chief Minister was
approached by persons for the release of the
arrested persons he told them that their release
would be considered only after the Ram-

community. It is very clear confirmation of
the fact that this had mnothing to do with
the various communities and that a certain
deliberate attempt has been made to create
misunderstanding and to bring about murders
there. Because of this particular aspect, I
would like to know from the Home Minister
whether Government will seriously consider
the question of appointing a high power com-
mission—I am not saying a judicial inquiry
because the Chief Minister himself is consider-
ing that—with the assistance of the CBI to go
ioto the ertire matter ? Because, the Chiefl
Minister himsclf has stated that it might be
provocateurs from Pakistan, Pakistani agents
or it may be agent provocateurs and all that.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Naxalities,

SHRI UMANATH : May be, Naxalites
also. The Chief Minister has got his own
suspicion that this has nothing to do with the
communal situation. Therefore, in view of
all that, firstly, would the Government con-
sider the question of appointing a high-power
commission with the assistance of the CBI
to go into the entire affair and find out the
real culprits so that things can be prevented
in future ? Secondly, with regard to the
preventive measures, I find from the statement
of the Home Minister that subsequent measures
have been taken to see that it does not spread.
That is good. But with regard to preventive
measures, I do not see any preventive measures,
have been taken, so far as this situation is

p jon and all those things are
over which means the State Government had
very much in their mind that something might
happen during the Ramnavami procession,
especially when the Jansangh had started their
campaign and had chosen Bihar and U.P. as
their base for the propagation of their Indian.
isation theory. So, when the Government had
in their mind that something might happen
during the Ramnavami procession, why were
not preventive measures taken? 1 would
like to know whether Government have
got any information whether any preventive
measures were taken long before the Ram-
navami day. If such measures had been taken,
the actual bomb throwers could have been
caught red-handed instead of later trying to
find out the culprits. Thirdly, during the
National Integration Council meeting our
party had proposed to the Government that
on this question of communal enmity top
leaders of all the political parties must under-
take joint tours of the areas, especially those
areas of the country where this situation might
develop 30 as to  propagate and mobilise the
people against such develop and Govern-
ment taid they had no objection to this. But in
spite of this demand being repeatedly made on
the floor of the House, Government have not
taken any initiative or implemented it. To day,
especially when this poisomous theory of
Indianisation is going - whole hog in this parti~
cular area, I would like to know from the
Home Minister whether he will take the initia~
tive now to contact important leaders of the
various political parties who arc against this
Indianisation theory for joint campaign
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[ Sri Umanath ]

throughout the country so that mass opinion
can be created and such incidents prevented.

SHRI Y. B. CHAVAN : I would, first of
all, deal with the problem of preventive action
in this particular matter. It is not only in
Bihar but normally in the whole country, that
whenever such important days approach,
State Governments get ready for that and
make all necessary arrangements. In this
particular case also, the incident took place on
the 15th afternoon and on the 13th they had
called a meeting of the leaders of both the

communities, the Peace Committee, so that

an organised
place in an

the procession could be in

manner. The meeting took
amicable manner and the routes etc. were
fixed. On the route of the procession also,
naturally, other arrangements  were
made. It seems that they did not anticipate
this throwing of bombs. That is certainly
true. In the normal course whatever preven-
tive action was necessary it was taken by the
authorities. 1 think, they were ready for such
incidents because they acted immediately
and this could not spread further,

SHRI HEM BARUA (Mangaldai) :
not the procession on the road ?

Was

ot AT AW TR A9 9 qqAA
wi aff ? weft agrew Ay a@er Ad
% fr £7 2z g% ga ! awAAdt
w1 TG 91, SEA 7 FH T

SHRI Y. B. CHAVAN : I have not comple-
ted my statement. Why is he so impatient ?
He thinks that I should reply only to what-
everis on his mind. Shri Barua and Shri
Umanath hav: asked some questions and 1
am amswering those questions. Please be
patient.

He has said that this incident particularly
is of a different type, in the sense that while
usually some persons start some trouble and
then it takes a spontaneous turm, here it is
not so. It is truc that there was some organi-
sed attempt in this particular matter. When
the p ‘was going through a lane, some
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five or six bombs were thrown on the proces-
sion as a result of which there was confusion
the idol of Hanuman which was being led had
to be left there and had to be taken under
the phatection of the authorities in a truck.
It was somewhat damaged also.

In a sense what hesays has some truth
in it, namely, that this is an incident of a
different type, because there was no inimical
feelings among the masses of Muslims or Hindus
and there was no feeling or apprehension of
any trouble among them. I think, the Hindus
did not anticipate this trouble because there were
a number of boys and girls and children also
following the prc So, there was the
feeling of confidence in the community.

said, the Chief
these

I think, as he has rightly
Minister himself is considering all

p Whatever in the matter he
would ask from the Central Government,
we will certainly give., I will also find out
what his reaction to those particular sugges-
tions are,

SHRI UMANATH : Joint campaign.

SHRIY.B. CHAVAN: It is truc that
when the standing committee met, all the
lcaders of the Opposition came and a state-
ment was issued about it. It was also decided
that an organising committee for this campaign
should be appointed. We were in touch with
the different political parties o get their
nominations on this organising committee.
Now the recommendations have come and we
propose to go ahead with this joint compaign
because we feel that it is onc of the most
important things that will have to be done
in this country. I think, this joint campaign
will start soon.

SHRI VASUDEVAN NAIR (Peermade) :
It has taken so much time,

SHRI Y. B. CHAVAN : The constitution
of the organising committee took time.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Better late than never.

ot geTRar R (Z192) : asde

ugreT, awd agw At & qgend Wl
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T F A A e A g e N g
g9 Tasq  fagr mar & IEE wWAT
qreTor @t A ¥ geEiA ¥ faar R
FATEr & far ¢ ogaw wwE wafs
g T FE FaEr 5 e ¥
uqE T FAT 6 aA frud a7 1 AR
AT WA F FgarC 20 smafagi 1
ger gdY s ¥ gé afew asard Ig
8w 22 et agi at & 150 &
sifas safer wTa7 go | 7 Fa= SUgarEr
I ool &1 feel & ot afg fage &
2 FF WE T HT W8 ZC 1 UF
fafidg & s ggu Faa & wwEr
gan | fafedig & a=< faw @wg gfaw
I AT TOFT FT A1 IT GHT IAW!
11 a7 faa AT 1 a9 T & sreaEt
%1 qar fofedig & segg & | A9 &
w27 At safey firegary fedr @ faed
arg § AYFAT AT AT JTAT FAT 0
ag ag &t safex § e sasa gfes
T A gr ) STEAET & g g0 ¥
faasr AT gvaqg q@amr qrar § ag
@t safer AI@r & Feac fregare o
fedr 7 |

#uF aa o1 fadw =7 ¥ ST
qEAT§, 33 9 AR 441 wgRT IR
ez A9, f5 |1 39FT A@AFIO F
X ot aer oy § 7 qrgwrar F o W
g g 9% arwafos IwEEl § g9
g sufsaal &1 9 grg a1 ? ST
¥ fag agi F dio ardo Ho F TAw
v & g7 anfeex fwo &=, game
fae afgem & &lT TI@EEr @
ge wdo F1fe fyo &Wewr & | W
safRdl & grsw F &1 w1 g9 g9
&1 wAeTh fasdft E e ga & & gawr
sfgaw? & nigwgfs @ wwaw
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g1, few s ag arefasar & o gay
FE AT ®T oA g ) @i A
Ff+2l aga a¥t arew # wAr & Ak
g Ffaer &1 A1 ¥ IuEw aveEw
g g, wafs ag omy & 5 ggwr
gfes w@raTfas &9 & S9% fodr faasc
a g, av fafssaes & #rf A ofs
grit & oY gvRa FUA

fgie & &7 #=lt 3 a7 ow
a¥asy fagr § 19 adw 7, foaad 3413
w21 & fF 1 40 & T avmaan) g
qifeesrt aeal #1 g & T gwIT A
70 qAErd & 1w #1 oA @i
& areszifas 3oa s gar @ qnre
§ facge wwar gar @ s AvwearEy
syl Afeefadior 7 ag dma ¥ 7= wx
i &N A hEn owgw Fo &
st g § e dma e fagre &
ST ACEAT GTET H WY A7 agt *
T 9A-FAT FT 7 OHT ¥ FOFAWw
TR w1 sura fear o g @, wv
Ja% fad wrew wawiT fagre maddz ¥
FF0w 9T Fza food gferm s #¢ @
e g owm, ar fyw gwic &t
nfafafeat srr @1 3w & qw @A
& fay @t § o) fomd drg q@v 2o
&1 grq 3, fow=r agi & gfgae o'k aw
fred & gast As¥ & fad g fedt
SHTL FT AW 919 H307 7

SHRI Y. B. CHAVAN: As far as the
invol fhi is concerned, I
have no information at the present moment
with me. I will collect this information and
I will, ccrtainly, look intoit. As far as the
other people from other States are concerned,
I have got some information that out of the
persons who are arrested, two of them are
from Bengal and some others from other parts
of Bihar. This is, certainly, a matter which
will have to be carefully looked into.

of any
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st s feg wafenn (wemn) @ o
freqaTe ge, S7d A 7T g ?

sit oEAE Tg™ : AL 9 AW
e

Naturally, when the Chicf Minister him-
self has expressed that he is suspecting some
other clements involved in it, I am sure, he
will pursue the matter. I will also take up
the matter.

ot guEET et o gEd o 162
amaet fregnT go & st fenE &
feama & 3% & Faw 27 aF @ W
&1 T F1 omAw 9T fgr & faar
T g, O wEE g oar oW
ST ¥ S F AW F G AT
gimg?

SHRI Y. B. CHAVAN : About 140 persons
are still in jail. If they are released on bail
by the Magistrate, I cannot do anything
about it from here. At the present moment,
by 10 O" Clock, in the morning, my informa-
tion was that there were about 140 people in
jail. Some people were arrested and about
40 to 50 people were released later.
As T came in, my information was that about
140 people were still in jail. Maybe, the
Magistrate may release some of them on bail,

=t @rmm dwd (sfeg) « dar
Y ag %1 T s satfa &g 9% W
et € AT IFE a1 e # faw
F faar, a8 q°1 @ § 1 T At aret
¥ §9 qEANHT FY T=91 ¥ | FAC FAT
awedt ¥ 7z A arf & fg o
gEAAE A A AT @ ¥ OF qqE
Fiauagew § 5 ow fgg ok
gaaa A o ) ¥ Ay ved A feyg
&1 g9 &1 HIT 7 GEAATA FT | AT
% gra & UX awl &1, 91 AT S
FERT A F71, A ATATGE FEEA
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1 5 R 7 foge % qw
fg? Hogmmar g5 ¥ aea w1
X @ ¢ faad agaens @ & fewer
# g1 fr soogeqs «mi A AT w9
frar &1 aafasarag & fr & %9
eF U ggersl %1 ag fgrua AEf drar
fF agaens ann oz arerw £ 1 afeT
WIRFTAATGEH A a1 T § 1
o ‘gEaETal ¥ wadz dar w7% T oW
F1 UFar g Aqra FTX F 1 AT F AL
qre qgy gAY A FT qIAA  agr g
o1 goF & q@L WO § ot | 1g WA
¥ 59 97 fasre fear ot Tgaw @@
aram #t Frgfer &1 s97 @@ awl
w1 AR STeT F7 o o 57 TH7C @
wzaTd et § &) vl 5w A ¥ gEd
g & agr 3§T FyAr faqid fry F
oA ATEAT § R o 9% #r ezt
#t gatEfa 7 Y, awagfas oFar 1
W®, % fod sar 99 qUA amin &Y
aTg ®r¢ AT sy fager F4 A7 W
THIT FY qEATHT #T OF arw w4 7

SHRI Y. B CHAVAN : The hon. Member
himself has mentioned about the Commission
which was appointed and went into series
of incidents that took place in 1967. We have
received all the reports and the recommenda-
tions made by the Commision were very
carefully examined and the suggestions based
on these recommendations have been sent to
all the State Governments and I must say
that they have also acted upon them. As the
Member himself suggested, this incident is of
a little different character. That will have to
be looked into{rom the palitical background
of the problem.

SHRI SAMAR GUHA (Contai): You
have not gone into the basic problem. The
agents of the East Pakistan Government are
very active in the border arcas of Bihar and
West Bengal. I want to warn the Government
that unless they take precautionary measures
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there will be more riots in Bihar and West
Bengal.

SHRI JYOTIRMOY BASU: What
happened to the undesirable activities of USIS
at Patna ?

SHRI Y, B, CHAVAN : I am answering
the question of Mr. Sitaram Kesari. The
character of the present incident is somewhat
different. Naturally the Chief Minister is
aware of the situation and he will look into
the incident.

MR. SPEAKER : Mr. Sethi.

W waTwe W AU WERA,

¥ cariz A1 ATET F 1 WAY WERT A

grit ard wmerg, afeq AT A

Ffirma ¥ Fote #t aa W@ ad F@ 7

L]

MR, SPEAKER : I have called the Minis-

ter and not you. This is not the way of rais-
ing points of order.

‘1247 hrs.
PAPERS LAID ON THE TABLE

Norricarions Usper Customs Act, 1962 axp
CentRAL Excrses ANp SaLt Act, 1944, ETc,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : 1 beg to lay on the Table:

(1) A copy cach of the following Notifica-
tions (Hindi and English versions) wunder
Section 159 of the Customs Act, 1962 :

(i) G. S. R. 580 published in Gazette
of India dated the 31st March, 1970
together with an explanatory memo-
randum.

(ii) G. S. R. 582 published in Gazette
" of India dated wthe lst Apdl, 1970
together with an explanatory memo-
randum.
[Placed in Library. Sat No.LT—3229/70.]
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(2) A copy each of the following Notifica-
tions (Hindi and English versions) under
Section 159 of the Customs Act. 1962
and Section 38 of the Central Excises
and Salt Act, 19441

(i) The Customs and Central Excise
Duties Export Drawback (General)
Fourteenth Amendment Rules,

1970, published in Notification No,
G.S5.R. 576 in Gazette of India
dated the 4th April, 1970,

(ii) The Customs and Central Excise
Duties Export Drawback (General)
Fiftrenth Amendment Rules, 1970,
published in Notification No.
G. 5. R. 577 in Gazette of India
dated the 4th April, 1970,

(iii) The Customs and Central Excise
Duties Export Drawback (General)
Sixteenth Amendment Rules, 1970,
published in Notification No.
G.S. R. 578 in Gazette of India
dated the 4th April, 1970.

[Placed in Library. See No.LT—3230/70.)

(3) A copy each of the following Notifications
(Hindi and English versions) issued
under the Central Excise Rules, 1944 :

(i) G. S. R. 515 published in Gazette
of India dated the 25th March,
1970 together with an explanatory
memorandum.

(ii) G.S. R. 516 published in Gazette
of India dated the 26th March,
1970 together with an explanatory
memorandum.

(iii) G.S. R. 517 published in Gazette
of India dated the 26th March,
1970 together with an explanatory
memorandum.
[Placed in Library. See No. LT—3231/70.]

(iv) G.S. R. 572 published in Gazette
of India dated the 4th April, 1970
together with an explanatory
memorandum.



